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respectively for the whole penod 
investigated

Shri Hem Barua: May I know whe
ther the probable modus operandi 
suggested by Prof Kaldor for 
evasion was investigated into, if so, 
whether the correctness of the typi
cal instances is established’

Shri B R. Bhagat: Naturally, they 
are benefited by the methods suggest
ed by Prof Kaldor, but most of these 
cases were investigated earlier than 
the arrival of Prof Kaldor on the 
scene

Shri Raghunath Singh: May I kmw
how many cases of tax evasion were 
found m 1957-58’

Shri B R Bhagat: I want notice 
for that

Shn Ram Kn&han GupU. Out of
til s amount evaded, hew much 
amount has been realised so far’

Shri B R Bhagat I do not have 
the figure just now, but off-hand I 
can say about Rs 12 crores tiav»' 
been realised

Shri S M Banerjee: May I know 
whether this committee has ateo sug
gested writing off certain amount*9 
If so, what is the amount, why have 
they suggested that7

Shri B. R Bhagat: I want notice 
for this

Mr Speaker: He wants notice
Shri Tangamani. The question is 

whether there has been evasion, and 
we would like to know whether this 
committee suggested writing off, and 
tf so the amount.

Shri S M. Banerjee: I should be 
allowed to put another question

May I know whether the ave.-s- 
ment of Prof Kaldor about the total 
income-tax evasion has been coand 
correct by this committee, and the 
estimate it has made9

Shri B. R Bhagat: No, Sir Gov
ernment have considered it an-l we 
say that it is on the high side

Mr. Speaker: Has the Committee's 
report been placed on the Table of 
the House’

Shri B. R Bhagat: It was not con
sidered by this committee The ques
tion is about the general question of 
evasion as determined by Prof Ka’dor 
To that I say we have considered ,t, 
and we think that it is on the very 
high side

Shri S. M Banerjee: What w their 
estimates9 Prof Kaldor says this 
is to the tune of Rs 300 crores, a3 far 
as I remember

Mr. Speaker: How does it arise 
out of this question?

Shri S M. Banerjee: From part (c) 
of the question

Shri Braj Raj Singh: He says it is 
very much on the high side What is 
his estimate7

Shri B. R Bhagat: There is no
(c) here

Mr Speaker: Where is (c )’  The 
hon Member is looking at another 
question.

Scheduled Areas

-I
f  Shn R. C. Malhi.

\ 8hri Subodh Hansda.
Will the Minister of Home Affairs 

be pleased to state*
(a) whether the Central Govern

ment have requested all the State 
Governments to submit their sug
gestion for the revision of scheduled 
areas in the States, and

(b) if so, how many States have so
far submitted their suggestions’

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): (a)
The following State Govemmf 1 ts 
whu'h have Scheduled Areas have
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been requested to send their pio- 
posals —

1 Andhra Pradesh
2 Bihar
3 Bombay.
4. Madhya Pradesh.
5 Punjab
6 Onssa. and
7 Rajasthan.

Cb) The State* of Bihar, Punjab and 
Rajasthan have so far sent thir sug
gestions

Shri B. C. Majhl: What are the main 
criteria for the inclusion or otherwise 
of scheduled areas9

Shri Da tar: The question is under 
consideration as to whether the same 
original criteria should be maintained, 
or whether new criteria should be ac
cepted as to whether there are cer
tain areas where the ordinary rules 
should not apply, and secondly what 
should be the percentage of the con
centration of the Scheduled Tnbes

Shrt R. C. Majhi: May I know 
whether the State Governments have 
taken the approval of the State Tribes 
Advisory Council before submitting 
their proposals?

Shri Datar: Thu' question relates to 
Scheduled areas After the State Gov
ernments’ views are received, Gov
ernment will have to consider whether 
Schedule V of the Constitution will 
have to be amended

Shri R. C Mfejhi: Is the approval of 
the State Tnbes Advisory Councils 
taken7

Shri Qatar: It is for the State Gov
ernments to ascertain the views of the 
Advisory Councils, wherever they are
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Shri Datar: The hon. Member can 
see from the Scheduled Areas Order 
of 1950 It is long in use

Shri Baamnatari: May I know 
whether the Assam State has submit* 
ted any proposal in this connection9

Shri Datar: Some State Governments 
have indicated certain additional areas 
They have now to be considered.

Mr. Speaker: He asked whether the 
Assam Government submitted any 
proposal

Dr. M. S. Aney: May I know 
whether it is the policy of the Gov
ernment of India to reduce the Sche
duled Areas or to increase them'

Shri Datar: Our policy is that these 
areas should, as for as possible, be 
brought up to the normal level of pro
per administration Therefore, as far 
as possible, they should not be mcress 
ed

Shri Tyagi: May I know if the treat
ment meted out to the citizens residing 
within the prescribed Scheduled AreaB 
is common to all or any preferential 
treatment is given to the Scheduled 
Tribes living m that area as against 
others m the same condition9

Shri Datar: Generally, in the Sche
duled Areas, there is the largest con
centration of the Scheduled Tnbes, 
tribal people If there are also others 
in those areas, the question of giving 
benefits is to be considered

Shri Tyagi: I want to know what 
is the position today, whether others 
living in the same conditions of 
poverty and starvation are given the 
same preferential treatment as is given 
to their neighbours, the tnbal people

Shri Datar: So far as these other 
people are concerned, the Government 
look after them out of their general 
funds So far as the development of 
tnbal areas is concerned special funds 
are given to them

Shri Tyagl: That Is not my point
Mr, Speaker: The hon Member does 

not make his intention clear even in 
two questions
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Shrl Tyagi: My intention is this I 
want to know whether others living m 
the m ™  area and in the sane eco
nomic conditions are given equitable 
treatment as is given to those who 
belong to the Scheduled Tribes

The Minister of Home Affairs (Shri 
G. B. Past): So far as the general law 
and order nghts are concerned, they 
are common to all citizens, whether 
they belong to the Scheduled Tribes 
or to others So far as developmental 
matters go, there is a general fund, 
the benefit of which is available to 
every citizen and every clast> and 
every section. There are some special 
allotments and grants made for the 
Scheduled Tribes that are available 
exclusively to the members of the 
Scheduled Tribes There are also cer
tain grants intended for the benefit of 
Scheduled Castes an<J Backward Clas
ses Those who come within those 
categories receive that benefit, m addi
tion to what they can get out of the 
general fund—from those grants

Shrl Tyagi: So, Sir, may I take it

Mr. Speaker: There is no question of 
‘So, Sir’ Shri Bhakt Darshan
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Shri Tyagi: From the explanation 

given by the Home Minister, I have 
concluded that a person not belonging 
to the Scheduled Castes but residing 
in the same area. . . .

Mr. Speaker: Even in the Scheduled 
Areas, special attention is bestowed 
upon the Scheduled Tribes and Sche
duled Castes, to the extent allowed 
to them whether inside or outside the 
Scheduled Area

Shri Tyagi: My question is whether 
the other persons living in the same 
conditions of poverty are given fhe 
same preferential treatment.

Mr. Speaker: Next question. The 
hon Member is trying to argue and
force the Government to do away with 
certain privileges given to the Sche
duled Tribes

Shri Tyagi: No, Sir

Mr Speaker* Merely because non
scheduled Tribes are living m 
Scheduled Aieas, should preferential 
treatment be given to them also? 
Whatever is possible is being done 
The answer is clear, unless the hon 
Member wants to impose upon the 
Government a particular course of 
action He might take another op
portunity to discuss this matter

Shri Tyagi: Thank you.

Violation of Foreign Exchange 
Regulations.

+
P  £  ('Shri Vidya Chann Shnkla:

| Shri Ram Krishan Gnpta:
| Shri S. M Banerjee:
| Shri Tangamani:
| Shri A K Gopalan:
| Shri Vajpayee:

*1541  ̂ Shri Nagi Reddy:
Shri Vasudevan Natr:
Shri Rami Reddy:
Sim D C. Shanna:
Shri Paralekar:
Shrl Jaganatha Sao:
Shri F. C. Borooah:*

Will the Minister of Finance be 
pieased to refer to the reply given to 
Starred Question No. 800 on the 28th 
November, 1958 and state:

(a) what is the present etage of the 
adjudication proceedings started




